FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SIMARA FOODS PRIVATE LIMITED
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS

AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL

COMMODITIES IN THE STATE OF MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

S.NO.| RELEVANT PARTICULARS

1. | Name of the Corporate Debtor SIMARA FOODS PRIVATE LIMITED
along with PAN & CIN/ LLP No. CIN: U51101MH1993PTCO73090
PAN: AABCM9356K
2. | Address of the Registered Office Office No.7, Floor 4th, Plot 237/243, Barar
House, Abdul Rehman Street, Sutar Chawl,
Mandvi, Mumbai City, Mumbai,
Maharashtra, India, 400003
3. | URL of website NA
4. | Details of the place where the Details regarding the same can be obtained
majority of fixed assets are located from the Resolution Professional through
email at cirp.simarafoods@gmail.com
5. | Installed capacity of main products/ | Details regarding the same can be obtained
services from the Resolution Professional through
email at cirp.simarafoods@gmail.com
6. | Quantity and value of main products/ | INR 14.56 Crores (Appx.) as per the Audited
services sold in the last financial year | Financial Statements for the FY 2024-25
7. | Number of employees/workmen Details regarding the same can be obtained
from the Resolution Professional through
email at cirp.simarafoods@gmail.com
8. | Further details including last Further details including last available
available financial statements Financial Statements (with schedules) of
(with schedules) of two years, lists two years, lists of creditors can be obtained
of creditors are available at URL: from the Resolution Professional through
email at cirp.simarafoods@gmail.com
List of Creditors is available at
https://ibbi.gov.in/claims/claim-process/
U51101MH1993PTCO73090
9. | Eligibility for resolution applicants Eligibility criteria for Resolution Applicants
under section 25(2)(h) of the Code can be obtained from the Resolution
is available at URL : Professional through email at
cirp.simarafoods@gmail.com
10.| Last date of receipt of expression 18.07.2026
of interest
11.| Date of issue of the provisional list 28.07.2026
of prospective resolution applicants
12.| Last date of submission of 02.08.2026
objections to the provisional list
13.| Date of issue of the final list of 12.08.2026
prospective resolution applicants
14.| Date of issue of information 17.08.2026
memorandum, evaluation matrix,
and request for resolution plans to
prospective resolution applicants
15.| Last date for submission of 16.09.2026
resolution plans
16.| Process email id to submit cirp.simarafoods@gmail.com
Expression of Interest
17. | Details of the corporate debtor’s Registered as Small Enterprise in the State

registration status as MSME.

of Maharashtra vide Udyam Registration
Number: UDYAM-MH-19-0174404

Date: 03.07.2026
Place: Indore

For Simara Foods Private Limited
Sd/-

Navin Khandelwal

Resolution Professional

In the matter of Simara Foods Private Limited
Reg. no. IBBI/IPA-001/IP-PO0703/2017-18/11301

AFA valid till 31.12.2026

Process Specific Email ID: cirp.simarafoods@gmail.com

Registered Email ID: navink25@yahoo.com

Address of Resolution Professional registered with IBBI:
206, Navneet Plaza, Old Palasia, Indore, Madhya Pradesh, 452018
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SIMARA FOODS PRIVATE LIMITED
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS
AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL
COMMODITIES IN THE STATE OF MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

. | Mumbai, Friday, July 3, 2026

PUBLIC NOTICE

Notice is hereby given that the
original Sale Deed Agreement and
Share Certificates in respect of
Residential Flat No. 30(701B), or
the 7th Floor, in the building known
as 'Landmark Building' situated at,
Devidayal Cross Road, Mulund

PUBLIC NOTICE
This is to bring to the knowledge of the
general public at large that Mr. Abdul
Rehman Mohammed Agwan was the
member/owner of Flat No.204 (later
numbered as B/9 by the Society) in Malad
Sadhna CHS Ltd, 97, Amarshi Road, Malad
West, Mumbai-400064 and registered
holder of 5 Shares of Rupees 50/- each
bearing distinctive Nos. from 00116 to
00120 under Share Certificate No. 24. The
original registered Deed of Declaration
dated 20/03/1997 along with Articles of
Agreement dated 16/08/1975 between
Messrs Deora Construction Corporation
(Vendors) AND Abdul Rehman Mohammed
Agwan (Purchaser) is lost, misplaced
and/or not traceable despite due diligence.
It is hereby requested that if any person
andlor any institution have found the said
Deed of Declaration dated 20/03/1997 and
Articles of Agreement dated 16/08/1975 or
is in possession of same or have any dalm

PUBLIC NOTICE
Share Certificate No. 90 (Distinctive Nos. 446-
450) of B-Adarsh Nagar Co-Orpeotive Housing Society
Ltd., relating to Flat No. 14/218, Worli Colony, Mumbai
400030, in the name of Ms.Vidyagauri Vishwanath
Samant, is lost/misplaced.
Any claim to the same be made in writing to the
Society within 15 days, failing which duplicate share
certificate will be issued.
Sd/-
Ms.Vidyagauri Vishwanath Samant
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PUBLIC NOTICE

Notice is hereby given to the general public|
that Late Smt. Barphidevi Rawat @ Barphi N.|
Rawat, residing at Flat No D/403, Shree Ram|
Sahara D &E Co.op HSG. Society Limited,
expired on 16/10/2025.
During her lifetime, the deceased had right,
title and interest as a joint owner/co-owner in|
respect of the below mentioned scheduled|
property:
Flat No D/403, Shree Ram Sahara D &E|
Co.op HSG. Society Limited.
On behalf of the dlients, Mr. Nathesingh|
Shankarsingh Rawat husband of deceased,
Mr, Jasbirsingh N. Rawat, Mrs. Jashodal
Laxmansingh Rawat son and daughter off
deceased, the undersigned advocate hereby|
invites claims or objections from other heir/s or|
claimant/s or objector/s for the transfer of the|
shares and interest of the deceased member|
in the said flat within a period of 15 days from|
the publication of this notice, with copies of|
proofs to support the claimiobjection. If no

orright over ab

ki e are received within the| | OPERATIVE SOCIETY LIMITED.
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then the same be retumed and/or handed P 4,674 Frosio § oraRer deraxr 41 || [liberty to deal with the. shares and interest of| inteyrZS( against or to the Said Pru;:rlé)"‘ or
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for the same be raised at the address given
below within 14 days from publishing of this
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PUBLIC NOTICE

NOTICE is hereby given to the Public that
my clients M/S. REGENCY INFRA BUILD
LLP has agreed to develop the property
more particularly described in the
Schedule hereunder written belonging to
CHAWLA COMPLEX PREMISES CO-

deemfit.

notice and in absence of the same, no claim
shall be entertained in future and necessary
transactions willbe done.

For Simara Foods Private Limited

Navin Khandelwal

Resolution Professional

In the matter of Simara Foods Private Limited

Reg. no. IBBI/IPA-00/IP-P00703/2017-18/11301
AFAvalid til 31.12.2026

Process Specific Email ID: cirp.simarafoods@gmail.com
egistered Email ID: navink25@yahoo.com

of Resolution Professional registered with IBBI:

206, Navnest Praza, Ot palas, Indore, Madhya Pradesh, 452018

S.NO. RELEVANT PARTICULARS (WdesﬁD:)AuTnbar:- 400 080 regls(ered
1. [ Name of the Corporate Debtor SIMARA FOODS PRIVATE LIMITED -
along with PAN & CIN/ LLP No. CIN: US1101MH1993PTCO73090 g??ﬁedsaﬁebd F?esg/?;rzaorog, 7{s'§'§a°n'2§§
PAN: Kurla No. 2, executed between
2| Address of the Registered Office Office No.7, Floor 4th, Piot 237243, Barar | [ | Mrs. Neha Prakash Keswani, Mr.
House, Abdul Rehman Street, Sutar Chawl, Prakash Naraindas Keswani and
Mandvi, Mumbai City, Mumbai, Mrs. Pratima Atul Thakkar, Mr. Atul
India, 400003 Pramiji Thakkar, has been lost /
[ 73 URL of website NA misplaced.
2. Details of the place where the Details regarding the same can be obtained Any person(s) having any claim,
majority of fixed assets are located | from the Resolution Professional through right, title, interest, morigage, or
email at objection in respect of the said
5. [ Installed capacity of main products/ | Details regarding the same can be obtained | | | property or documents is requested
services from the Resolution Professional lhmugh to make the same known in writing
email at to the undersigned at the address
6. [ Quantity and value of main products/ | INR 14.56 Crores (App.) as per me Audlted (1) deys fr ome'h o :{g'gpp;‘b’lfc’;zgﬂ
services sold in the last financial year | Financial Statements for the FY 2024-25 of fhis notice, failing which the title
7 Number of employees/workmen Details regarding the same can be obtained wul be deemed clear and certied
from the Resolution ional through will be applled
email at i for without any eforence to_auch
8. [ Further detalls Including last Further Getalls Including [ast avallable claims.
available financial statements Financial Statements (with schedules) of Date: 03/07/2026
(with schedules) of two years, lists | two years, lists of creditors can be obtained || | Place: Mumbai
of creditors are available at URL: | from the Resolution Professional through Name of Owner:
email at cirp.simarafoods@gmail.com Mrs. Pratima Atul Thakkar,
List of Creditors is available at Mr. Atul Pramji Thakkar
hitps//ibbi gov.n/cleims/claim process/ Contact Addross: 1t Floor,
U51101MH1993PTC073090 APT Plaza, J. D. Roa
9, | Eligibility for resolution applicants Eligibility criteria for Resolution Applicants. Mulund (W). Mumbal- 400 080
under section 25(2)(h) of the Code | can be obtained from the Resolution Phone: 9820443475
is available at URL : Professional through ermail at
irp. m PUBLIC NOTICE
10. st dae o receipl of expression | 18.07.2026 | am structed 1o stats thal my clents vz,
of interest i i i
11| Date of issue of the provisional list | 28.07.2026 ::::‘eg':lsﬁ:;f:;;sﬁ'ﬁcf g{ ‘U"ﬁlrcs: lr?o %"',“
of prospective resolution applicants ndioo 247V, PRoad.
2. Last date of submission of 02.08.2026 Pt Samai, Mumbai — 400 004, are,
objections to the provisional list inter alia, the owners of the Property more
13| Date of issue of the final list of 12082026 particularly described in the Schedule
prospective resolution applicants hereunder written. My clients have
.| Date of issue of information 17082026 approached me with an Instruction to
memorandum, evaluation matrix, investigate its title in respect of the Property
and request for r‘ew\m’on ‘D|3"5 to andissue titie reportin respect thereof.
Prospective [esolution abbicants ANY PERSONS having any cleim againstor in
5. Last date for subrmission of 16062026 respect of the Sharges ’ Onsemfmy and
rosolution plans. incidentally, the Flat or any part thereof, by
16, Process emall 1d to submit cirp.simarafoods@gmail.com way of saie, exchange, morigage (squitible
Expression of Interest or otherwise), gift, trust, inheritance,
7. Details of the corporate debior's Regstered as Small Enterprise i e S@e | | | maintenance, beques, possession, Iease,
registration status as MSME. of Maharashtra vide Udyam Registration | g1 ‘leace. assignment, licence, charge,
Number: UDYAMM#-19-0174404 pledge, guarantee, lien, easement, injunction,

family arrangement, partnership, loans,
advances, right of prescription or pre-
emption, Iitigation, decree or order of any
Courtof Law or under any agreement or other
disposition or otherwise, howsoever, are
hereby requested to notify the same in writing
to me at my address mentioned hereinbelow,
with supporting documentary evidence
wlmm 15 (fifteen) days from the date of

hereof, failing which, the
transaction of sale and purchase will be

Nav Jeevan Co-op. Bank Ltd.]
T A -2, 5 T, ) 2 g1 0T 95 (g
Bhawani Saw Mill Compound, Ulhasnagar-421003

PUBLIC NOTICE FOR AUCTION FOR SALE OF IMMOVABLE PROPERTY

Whereas, the Authorized Officer of Nav Jeevan Co-op. Bank Ltd., Ulhasnagar- 3
under Securitisation & Reconstruction of Financial Assets and

completed without any reference or regard to
the claim or claims, if any, of such person or
persons, which shall be deemed to have been
waived and/or abandoned.

:THE SCHEDULE ABOVE REFERRED T0:
ALL THAT piece and parcel of Land or ground
formerly or pension and tax tenure tenement
or dwelling house or structure and known as
Ambika Bhuvan with land admeasuring about
598.67 sq. meters or thereabouts, in the City

Security Interest Act, 2002 (SARFAESI Act) and in exercise of powers conferred
under Section 13(12) of the Security Interest (Enforcement) Rules, 2002 issued
Demand Notice dated 30/07/2024 u/s. 13(2) of SARFAESI Act calling upon below
mentioned Borrower/Mortgagor/Guarantors to repay the amount of Rs. 89,15,343.66
(Rupees Eighty Nine Lakh Fifteen Thousand Three Hundred Forty Three &
Paise Sixty Six Only) as on 30/06/2024, being the amount due together with further
interest thereon at the contractual rate plus all costs, charges and expenses etc. fill
the date of payment within 60 days from the date of said Notice and the borrower/
mortgagor have failed to repay the above said amount within the specified period,
the Authorized Officer has taken over Physical Possession of the following Property
on 10.03.2026 in exercise of powers conferred under section 13(4) of SARFAESI
Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002 through
Naib Tahasildar, Ulhasanagar, thereby publishing “Possession Notice™ later on,
which is now to be sold by way of Public Auction.

Notice is hereby given to lhe Public in general and in pamcular to the Borrower/

andIsland in

District of Bombay City and Bombay
Suburban, and are assessed by the Collector
of Land Revenue under Collectors’ Old Nos.
312, 512, 318 and New No. 13835, Old
Survey Nos. 442-446 and New Survey No.
4/3394 and bearing C. S. No. 356 of Tardeo
Division, and Assessed by the Municipal
Corporation of Greater Mumbai under D Ward
Nos. 3808 (11) and Street No. 655H,
situated, being and lying at Wadia Street,
Tardeo, Mumbai—400 034

Onortowards the South :

By C. S. No. 353 (Bus Depot)

Onortowards the North

By Wadia Street

Mortgagor and that the below mentioned

charged to the Secured Creditors, the Physical Possession ci wh\ch has been
taken by the Authorized Officer of Nav Jeevan Co-op. Bank Ltd., Ulhasnagar-3
(Secured Creditor), will be sold strictly on “AS IS WHERE IS, AS IS WHAT IS and
WHATEVER THERE IS” basis, with the following details:

- Reserve
Description of the Property Price EMD
ALL THAT PIECE & PARCLE OF Plot of Land No. 119 Rs. Rs.
(part) of Sheet No. 24, bearing CTS No. 30333 (Part| 1,47,00,000/- {14,70,000/-

of old CTS Nos. 11543, 11547 & 11549), shown in
Survey sheet No. 39 & 24, assessed under Property|
No. 26B0004647600, (Sr. No. 26/1457) of Ward No.
26, situated Near Barack No. 727, Room No. 1, Opp.
Shiv Ganga Park, Ulhasnagar 3, area adm. 265 Sq.
yards in the name of Mr. Dharampal Deepchand
Vanjani & Mr. Vinod Deepchand Vanjani.

Onor

ByC.$.No.357

0On or towards West

By C. S. No. 355

Dated this 03rd day of July, 2026

(Hiren G. Shah)

Advocate

Flat No. 1302, 13th Floor, M 19 CHS Ltd.,
r. B. A. Road, Matunga East, Mumbai - 19

Email: shah.hiren.g@gmail.com

Mumbai 3° July, 2026 s 3. | @ ity @1 sty 18 (370RE) AR
Dharod & Associates. [ | 4. | WW BRI s 2026 1200 a1 Rt 9
Advocate, High Court.
509, Vaishali Shopping Centre, Next to 5 TRE N ﬁﬂﬂ SR 03.07.2026 10:30 a1 YaTET
Natraj Market, S.V. Road, Malad (West), € R ed s -
Mumbai - 400064, 6 PRl 3 e aiel a1 | arluicrs sfddn ol oo, v R
(M): 9930033073 ; 8369474539. RLACRS T, wer wve, fifRkeE |
T | g Ho o 06532 — 227054
PUBLIC NOTICE
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4 y yin
possession of and entitled to hold a Flat
bearing No. 404, admeasuring 475 sq.ft.
(Carpet Area), on 4" Floor, in the building
known as “Dolsi Apartment” of the society
known as Dolsi Co-operative Housing
Society Limited, lying and being situated at
Navghar Road, Uttan Church Road,
Bhayandar (west), Thane - 401 106
(hereinafter referred to as “said Flat'), and
holding 5 Shares of Rs. 50 aggregating to
Rupees 500/- under Share Certificate No. 24
and Members Registration No. 21 bearing
Shares No. 101 to 105 (both inclusive) in
respect of said Flat, (hereinafter referred to
as“said Shares”)

i.. The Original Agreement dated 26" day of
February, 1996 executed between Mr. Irfan
Nasir Khan (therein referred to as “the
Vendor’) and Mr. Baldev Lakhmichand
Boolani (therein referred to as “the
Purchaser’) in respect of said Flat is missing
andnottraceable,

ii. The Original Share Cerificate bearing 5
Shares of Rs. 50 aggregating to Rupees
500/- under Share Certificate No. 24 and
Members Registration No. 21 bearing
Shares No. 101 to 105 (both inclusive) in
respect of said Flat is missing and not
traceable.

Any person having any claim, right, ile and
interest in respect of the said Flat along with
the said Shares by way of sale, exchange,
mortgage, gift, trust, charge, maintenance,
inheritance, possession, lease, lien or
otherwise of whatsoever nature is hereby

JfaRad wFe & forg deuEe w® W —
http://jharkhandtenders.gov.in o/~
FriaTa® aftRiar,
o1 fwfor fawmr, ver gavsd, fiREE |
PR 383743 (Road) 26-27 (D)

Place:
Date: 03-07-2026 Sd-|
Amit K. Pandey
Advocate High Court|
L 001 Mansarovar Soceity
leditya Nagar, Opp. Seven
Square School Deepak Hospital Road

Mira Road East 401107

Mobile No: 9172003269

Agreement, MOU, Development
Agreement, mortgage, trust, lien, gift,
charge, possession, inheritance, lease,
tenancy, Licence maintenance, easement,
or otherwise are hereby required to inform
the undersigned in writing at Office No. 3,
1st Floor, Supriya Heights, P K. Road,
Mulund (West) Mumbai 400080 within 14,
days from the date of publication hereof

FORM NO.14

(See Regulation 33(2))

Through regd. AD/ Sepeed Post, Affixation, Dasti

IN THE DEBTS RECOVERY TRIBUNAL NO.2

MTNL Bhavan, 3" Floor Strand Road, Appollo Bandar Colaba Market,
Colaba, Mumbai-400 005.
DEMAND NOTICE
NOTICE UNDER SECTION 25 TO 28 OF THE RECOVERY OF
DEBTS & BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961

EXH. 4
Next Date: 16-7-26
RECOVERY PROCEEDING NO. 98 OF 2026
IN
ORIGINAL APPLICATION NO 26 of 2022
BANK OF BARODA ... Certificate Holder
Versus

Mr, Santosh Kumar Chourasia & Ors ... Cert

ate Debtor

To,

CD-1. MR.SANTOSH KUMAR CHOURASIA
Flat No, B-401, 4" Floor, Wing B, Vaibhav Laxmi CHS Ltd.
Manvel Pada Road, Virar (E) Dist- Thane -401 305

CD-2. MRS. RITASANTOSH CHOURASIA
Flat No. 204, Second Floor, C-63, Shraddha CHSL, Sector-5,
Shanti Nagar, Dist- Thane, Maharashtra- 401107

CD-3. AARCH ENTERPRISES
Through i

q 9
to the undersigned at the within mentioned
address and email id, along with documents
in support thereof, within 14(fourteen) days
from the date of publication hereof, with
notarized documentary evidence on which
they are basing and asserting their rights with
respect to the Premises or any part thereof,
failing which, such claim, demand, right, itle,
interest, dispute, demand or objection, ifany,
shallbe deemed to have been waived and/ or
abandoned toallintents and purposes.
Mumbai, dated the 3° day of July 2026
NILESH JOSHI
Advocate, High Court,
1 &2, Riddhi Siddhi

igh Prop!

MR.SANTOSH KUMAR CHOURASIA

B-81, Shanti Shopping Centre Mira Road, Thane, 401107
This is to notify that a sum of Rs.22,69,473 /- (Rupees Twenty Two Lakhs
Sixty Nine Thousand Four Hundred Seventy Three Only) has become due
from you as per Recovery Certificate No. 98 of 2026 drawn up in O.A. 26 of
2022 by the Hon'ble Presiding Officer Debts Recovery Tribunal -II, Mumbai.
The applicantis entitled to recover a sum of Rs, Rs. 22,69,473 - (Rupees Twenty
Two Lakhs Sixty Nine Thousand Four Hundred Seventy Three Only) with
further Simple interest and @ 12 % per annum w.e.f 26-12-2019 till the recovery
fromthe C.D Nos. 1o 3jointly and severally.
You are hereby directed to pay the above sum within 15 days of the receipt of
lhe notice, failing which the recovery shall be made in accordance with the

ry of Debts 1993 and

Inaddltlun(u'h foresaid sum, you will als i pay;
a.Suchinterestasis px peri ing i i thi
notice of th

Opp. Gurukul School, Behind Punjab
National Bank, Tilak Road,
Ghatkopar (East), Mumbai - 400 077,
Mob No.: 98210 33137;

b. All costs, charges and expenses incurred in respect of the service of this

Notice and other process that may be taken for recovering the amount due.
You are hereby ordered to appear before the undersigned on 16.07.26 at
2, 30 P.M. DRT-lI, Mumbai, for further proceedings.

email id

Borrower : M/s. Rose Wines Partners, 1) Mrs. Ravina Dharampal Vanjani 2) Mr.
Dharampal D. Vanjani.

Guarantors : 1) Mr. Vinod D. Vanjani 2) Mr. Kailash Uttamchand Panjwani 3)
Mr. Vinod P. Jagiasi.

DATE & TIME OF | DATE & TIME
INSPECTION | OF AUCTION PLACE OF AUCTION
20.07.2026 05.08.2026  |Nav Jeevan Co-operative Bank Ltd., 2nd.
11.00 a.m. to 2.00 11.00a.m.  |Floor, Bhawani Saw Mill Compound,
p.m. onwards  |Furniture Bazar, Ulhasnagar-421003
TERMS & CONDITIONS :-

. The Bid form and the terms & conditions of sale of the property can be obtained
from the place of auction on any working day between 11.00 a.m. o 4.00 p.m.

. The intending purchaser can contact the undersigned for personal inspection of
the property.

. Compliance of KYC formalities as a condition precedent to participate in the
Auction process.

. The duly filled in bid form in sealed envelope along with the Earnest Money
Deposit (EMD) by way of Pay Order/Demand Draft drawn in favour of Nav Jeevan
Co-op. Bank Ltd. should reach on Bank's address as mentioned hereinabove on
or before 04/08/2026 before 4.00 p.m.

. The bid price to be submitted shall be equal to and/or above the Reserve Price
and during the bidding process, the bidders who have submitted bids shall
improve their further offers in multiple of Rs. 50,000/-.
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Tel.: 022- 2518 80
Website: www.godrefindustries.c

Godrej Industries Limited
CIN: L24241MH1988PLC097781
Registered Office: Godre] One, Pirojshanagar, Eastern Express Highway,
Viknvol (East), Murmbai -

400 079, Maharashtra
: 022- 2518 8066
Email id: investor@qodrejinds.com

| PUBLIC NOTICE |

failing which suun claim, if any, shall be

g
AURALIS THE TWINS CO-OPERATIVE|
HOUSING SOCIETY LTD., a Co-operative,
Housing Society reglstered under the|
provisions of the Maharashtra Co-operative|
Societies Act, 1960 bearing Registration No.|
TNA/(TNA)/HSG/(TC)/. 33416/1486 dated
12/08/2021, having its registered address at|
136-B, Hajuri Village Road, Opp. LIC
Building, Naupada, Thane (West) -- 400604
("the Society’) is n th

waived.
THE SCHEDULE ABOVE REFERRED T0:
All that piece and parcel of leasehold land
bearing Plot No.38, situated at Sector-15,
CBD Belapur, Navi Mumbai-400614 and
comprising of 144 Nos. individual units,
total area admeasuring 4000 square
meters known as “CHAWLA COMPLEX
PREMISES ' in the registration district and

and executing a Deed of Conveyance from
/s. Deep Homes & Constructions LLP,
having LLPIN AAA-8517, in respect of the|
land and building more particularly|
described hereinbelow.
The proposed Conveyance pertains to the|
property situated at Vilage Naupada, Talukal
and District Thane, bearing Final Plot No.,
136B/1A admeasuring 5675.83 Sq. Mtrs. and|
Final Plot No. 136B/1C admeasuring 322.63
Sq. Mtrs., Town Planning Scheme No.1,
together with the: buildings known as "Auralis|
The Twins", comprising Building No. 1 and
Building No. 2 and all rights, easements,
common areas, amenities and
appurtenances thereto.
Any person(s), Bank(s), Financial Institution(s),
i C

Firm(s), Society(ies) or any other person(s)
having any right, fitle, interest, claim, demand,
charge, morigage, lien, lease, tenancy, licence,
easement, trust, inheritance, gift, attachment,
acquisition, reservation, development right,
agreement, litigation, injunction, objection or|
any other encumbrance of whatsoever|
nature in respect of the aforesaid property or|
any part thereof are hereby called upon to|
make the same known in writing to the

together with

evidence in support thereof, within 15
(FourteenFifteen) days from the date of|
publication of this Notice.
No claim or objection received thereafter shall
be entertained or considered, and the Society|
shall proceed with the execution and
registration of the Conveyance without|
any further notice or reference to such person,
at his/herfits sole risk as to costs and
consequences.
The objections/claims, if any, shall be|
addressed to:
Adv. Vishal B. Nimbalkar|

Office: 103, A4 Building, Saket Complex,
Majiwada, Thane (W) - 400601.

Email: advvishalrajenimbalkar@gmail.com

Mobile: 9222901010

We are investigating on behalf of our
client, the title of Mrs. Ruchi Jain alias
Mrs. Ruchi Jain Hanasoge an adult,
Indianinhabitant, having her address at
B-19, Sterling Apartments, 38, Peddar
Road, Cumballa Hill, Mumbai 400 026,
herownershiprights, title and interest in
the Scheduled Property in respect of

com y of this is 18" day of June 2026
Sd/-
(Shri Chetan J.
ecovery Officer
Debt Recovery Tribunal-ll, Mumbai

upant
ALL PERSONS including an individual,
a Hindu undivided family, a company,
banks, financial institution/s, non-

SUMMIT SECURITIES LIMITED
Corporate Identification Number: L65921MH1997PLC194571

banking financial institution/s, a firm, an
association of persons or a body of

PUBLIC NOTICE

sub-district of Thane,
On or towards the North : by Plot No. 37
On or towards the South ; by Parking;

On or towards the East : by Plot No. 51;
On or towards the West : by 30.00 mtrs.
wide road.

Dated this 03rd day of July 2026.

Sd/-
VIVEK D. RAVANI
Advocate, High Court
Office No. 3, 1st Floor, Supriya
Heights, PK. Road, Mulund West,
Mumbai 400 080.

MRS. MADHU SHARDA SHARMA & MS.
AABHA M. SSHARMA the joint members
of the Woodland Avenue Co-operative
Housing Society Ltd., Opp. Vijay Nagar,
Marol Maroshi Road, Marol, Andheri (E),
Mumbai 400 059 and holding Flat No. A-
104 on First Floor of Wing A of the society
have declared that the original Share
Certificate No: 04 issued by the Society is
misplaced / lost and not traceable and
they have requested to the society to
issue them a Duplicate Share Certificate
inlieu of Original Share Certificate.

The Society hereby invites claims or
objections from the heir or heirs or other
claimant or claimants, objector or
objectors for issue of duplicate share
certificate in lieu of Original Share
Certificate No: 04 which is misplaced
within a period of 14 days from the
publication of this notice, with copies of
such documents and other proofs in
support of his/ her claims / objections for
issue of duplicate share certificate to
him.

If no claims / objections are received
within the period prescribed above, the
saciety shall be free to issue Duplicate
Share Certificate in lieu of original Share
Certificate No: 04 in such manner as is
provided under the bye-laws of the
society. The claims / objections, if any,
received by the Society against issue of
Duplicate Share Certificate shall be dealt
with in the manner provided under the
bye-laws of the society.

sd/-

Hon. Secretary

Woodland Avenue Co-operative

Housing Society Ltd.,

Opp. Vijay Nagar, Marol Maroshi Road,

Marol, Andheri (E), Mumbai 400059
Date: 03/07/2026

Place: Mumbai

Regd. Office: 213, Bezzola Complex, B Wing, 71, Sion-Tr Road, Chembur, Mumb:
el Nos. +91-22-46098668 69
investors@summitsecurities.net compliance@summitsecurities.net
NOTICE OF THE TWENTY-NINTH ANNUAL GENERAL MEETING
AND EVOTING INFORMATION

Websie

NOTICE TO SHAREHOLDERS

INFORMATION REGARDING THE 38™ (THIRTY EIGHTH) ANNUAL GENERAL MEETING
OF GODREJ INDUSTRIES LIMITED TO BE HELD THROUGH VIDEO CONFERENCING /
OTHERAUDIO-VISUAL MEANS

The Shareholders of Godrej Industres Linited ('the Company’) are informed that the forthcoring
3g" (Thirty Eighth) Annual General Meating ("AGM") of the Company wil be held on Thursday,
August 13, 2026 at 3:00 p.m. (IST) through Video Conferencing ('VC") / Other Audio Visual Means
(*OAVA’), in compliance with the appicatle provisions of the Companies Act, 2013 (the Act’), the
Rulesframed thereunder, the Securies and Exchange Board of Inda Listng Obligat

Securities Limited (* y, July 30,
Video Conferencing (VC') / Othemudlo-\/sual Means (' OAVM ‘) to transact the. husmesses assetoutin

(hmugh

In compliance with all the appi-caue provisons of the Companies Acl, 2013 and the Rules made

lenders and/or creditors having any
claim, right, title, share andfor interest in
respect of the said Premises or any part
or portion thereof whether by way of
sale, transfer, exchange, assignment,
gift, bequest, release, relinquishment,
lease, sub-lease, under-lease, tenancy,
sub-tenancy, leave and license, license,

PUBLIC NOTICE
Notice is hereby given that my
clients are investigating and
verifying the title of the Vendors in
respect of ALL THOSE Commercial
Premises bearing Nos. G-1, G-2
and G-3 situated on the Ground
Floor together with the Basement,
admeasurlng in the aggregate
2,354.52 square

thereunder, read with General Circular No. 1412020 dated Apri 08, 2020, No. 1712020 dated Apil 13, | covenant. - mortgage  (equitable o
2020, o, 202020 aed My 05, 202 and subsquent il suod n i rgar, kst b | i TR gage ql edge len
Genera Cicular No. 032025 dated September 22,2025 nd al the cther d \ enct pledge, lien,

inistry of \ffai charge, frust, mortgage,
(hereinafter irculars), th for the financial i , confract,
year A on iy 0,20 “of understanding,

Requitements) Reguiations, 2015 (*SEBI Listing Regulations’) (including any modification(s),
re-enactment(s) and amendment(s) theraof for time being in force), read with latest General Citcular
No. 032025 datd Seplniber 22, 2025, (MCA Cirular) and heproviions f Scrtarl Stndarc
f Company Indiz, vithout physi

of the Shareholders at a common vente, to ransact the businesses, as set out n e Notice of the AGM
which willbe e-maled separatel to the Shareholders in due caurse.

The AGM wil be conducted i the manner as specified in the aforementioned Circular and the applcable:
provisons of the Act & the SEBI Listing Regulations.

('DP")/ Company/ i
Pivate Liited (Formerly known as Link Infme Incia Private Limtec), e Company's Regitar and

easement, right of way, occupation,
possession, care taker, family

e Transer Ages (RTA). Pursuant o Reguaion 38110 of e SEBI Usting Olgatons and
2015 (the ", the letter

Plvpionh path where the Annual Repot for the: e year 2025-26 incuding the Notice ofthe AGM

an be accessed, i being sent to those members of the Company who have ot registered their Email

addresswith the Company/RTA/DP’s,

The Annual Report of the Company for th financial year 2025-26 along with Notie of the AGM and E-

settlement, litigation i.e.
any suit, dispute, pemlon appeal orany
other like

feet carpet area, in the building
known as “CASA ADRIANA”,
standing upon the land bearing
Survey No. 272, Hissa No. 2
(formed out of part of Plot No. 1),
Survey No. 273, Hissa No. 1
(formed out of Plot Nos. 1, 2, 3 and
4) and C.T.S. No. B/989,

Decree or Order by any Court of Law, lis

t, onwebsiteof | | pendens, attachments, reservation or
BSEL imited | | any liability or i
al W and also on the website of National Securities Depository Limited (NSDL) at

In accordance wllh the aforementioned Circular, the Notice of lhe 38", AGM together
ith

of Section 102 of the Act alg lidated

>

. The intending bidders is advised to make their own it enquiries
regarding statutory liabilities, arrears of property tax, any other claim, Electricity
dues, Govt. taxes, levies/dues and/or any other liabilities accrued against the
property. Such liabilities shall be borne by the successful bidder. The present
accrued liabilties, if any on the property is not known to the Bank.

. The successful bidder has to deposit 25% of the bid amount (including EMD)
immediately on the same day or not later than next working day before 4.00
p.m. Further, balance 75% of the bid amount shall be deposited within next 15
days from the date of auction or such extended period which shall be at the sole
discretion of Authorized Officer and within the provisions of SARFAESI Act, 2002
and the Security Interest Rules, 2002.

. In case the successful bidder fails to pay 25% of the total bid amount as specified
in Sr. No.7, then the EMD deposited by the successful bidder will be forfeited
and the Auction shall stand as cancelled. Further, if the successful bidder fails to
pay 75% of the total bid amount as specified in Sr. No.7, then the 25% amount
deposited by the successful bidder will be forfeited.

. On receipt of the entire sale consideration within the stipulated period, the
Authorized Officer shall issue the Sale Certificate, the sale shall be completed
thereafter, and the Bank shall not entertain any claim.

10. All expenses related to the stamp duty, registration charges, transfer charges,
taxes, maintenance charges and other charges in respect of the property shall
be borne by the Successful bidder/purchaser.

. The EMD amount, to the unsuccessful bidders shall be returned by the Bank on
next working day and without any interest.

. The successful bidder shall deduct and deposit 1% TDS and shall be deducted
from the sale price of the respective property and deposit the same with Income
Tax Department. Furthermore, only 99% of sale price is to be remitted to the
Bank. The Sale Certificate will be issued by the Bank in favour of the Successful
bidder, only upon the receipt of Form 16B, Form 26QB and the challan evidencing
the deposit of such TDS.

. The particulars of Secured Assets specified in the Schedule hereinabove have
been stated to the best of the information of Authorized Officer/Secured Creditor,
but the Authorized Of Creditor shall not be resp forany error,
misstatement or omission in this proclamation.

. The Authorized Officer reserves right to accept or reject any offer/bid or postpone/
cancel the auction without assigning any reason and also to modify the terms &
conditions of Sale without prior notice.

15. The intending bidders can contact to the undersigned, on Telephone/Cell

Number 9890681035.
STATUTORY NOTICE UNDER RULE 8(6) OF SARFAESI ACT, 2002

This notice also be considered as a 30 days notice to the above said Borrower/

Mortgagor/Guarantors of the said loan to pay the dues in full before the date of sale,

failing which the secured assets will be sold on the date of Auction.

=

®

S

S

@

=

SD/-
PLACE : ULHASNAGAR (AUTHORIZED OFFICER)

L, DATE :03.07.2026 NAV JEEVAN CO-OPERATIVE BANK LTD. |

Financial Statements, Board's Report and the Statutory Aucitors' Report (collecively referred to as
*Annual Report’) thereon for the Financia Year ended March 31, 2026, vl be sent

nsdl.cor
Pursuant to the Seclmn 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Managemenl and Admiristration) Rules, 2014 and Regulation 44 of the Listing Regulations, the

to those Shareholders and Deberfure foders, whose e-mal address(es) are regitered with the
Company / Deposiory Partcipani(s) / Regstrar to an Issue and Share Transfer Agert.

The copy of the Notice along with the Annual Report will also be made available on the website of the
‘Company,viz., www. godrefindustries.com and on the websites of the Stock Exchanges where the Equity
Shares ofthe Company are listed, ., BSE Limted (subseindia.com) and Natonal Stock Exchange
of Inda Limited (s nseindia.com) and on the website of Central Depostory Services (Indi) Linied
(‘CDSL") (wuw evolinginia.com).

MANNER OF REGISTERING / UPDATING EMAIL ADDRESS FOR RECEIVING THE NOTICE OF
AAGM AND ANNUAL REPORT:

lty 1o cast their (Remote E-
through E-volir NSDL

or demand
of any nature whatsoever or otherwise
howsoever are hereby requested to
inform the same in writing along with
oopylles of the supporting documents

votng) as wel s Exvol
belransactedat 1eAGH.

the Company as on Thulsday, July 23 2026 ("Cut-( follale") Any person, Mmrse name s reculdsd in
the Register o Members

having their address
mentioned below within a period of 14
(fourteen) days from the date of the
publication of this notice. Failing which

on the Cut-Of l ither
i fihe Company

voting zm\s AGM

9
Memberof the Company after e
ut-Off Date, i

27,2026, at09.00 a.m. (IST) and end on
iod, 13064

the same shall not be entertained and
will be considered as if no such claim
andfor objection exists and that the

inthe 1008
square yards, situated at 15, John
Baptist Road, Bandra (West),
Mumbai - 400050, TOGETHER
WITH all easements, liberties,
privileges, advantages and
appurtenances whatsoever
belonging or in anywise
appertaining thereto or usually held,
occupied or enjoyed therewith,
TOGETHER WITH the exclusive
right to use and occupy Two (2) Car
Parking Spaces, and TOGETHER
WITH Five (5) fully paid-up Shares
of Casa Adriana Co-operative
Housing Society Limited bearing
Distinctive Nos. 66 to 70 (both

The login credenils for e-voling to the above-mentioned Shareholders shal be provided, subject to
receit of the requied documents and information from the Sharehalders.

shallcountersign the same.

29,2026, at 05,00 (IST). D thi . "

In fing with the MCA Circular and SEBI Circulars, Shareholders are advised to update their Email IDs, | | to casttheir NsoLatter0500 | | S2C shall be deemed to have been inclusive), represented by Share
who have not already registered the same, in order to receive electronic copies of the Annual Report/ | | p.m. (IST) on Wednesday, July 29, 2026. Certificate No. 14 dated 23rd
login credentials, in the manner mentioned below: The facilty for who SCHEDULE November, 2013 (herelnef(gr
SHAREROLDERS P m——— . 10/ Description of the Premises collectively referred to as the “said
ing shares in physical mode can update their . The Mombers, who S ' e Premises’). Any person/s,
HOLDING SHARES IN emal address by subriting a duy fled up Form ISR-1, to the | have cas thei vote by emole E-voling prior (o AGIM, may also allend the AG through VC 1 0AVM but | | The Said Premises being 5 (five) fully | |;nsitution/s, bank/s or bodylies
PHYSICAL MODE Company at investor@aodrejinds.com / Registrar to an Issue and shall not! be»ermlled 1‘0 cast their vote again at the AGM Th§ procedure and manner to attend AGM and | | paid up shares of Rs. 50/- each bea[ing having a ny' claim, right, title
Share Trans’er Agen! of the Company ie., Compulech Sharecap ; P ; ! Distinctive number 301 to 305 (both | |interest, charge or demand
Liited at helpdesk@corpulechsharocap.n T Buadof Diclors of o Capeny has appanied 2 . Pt omberta No. FCS 520 o | lusive) embodied under Share | [whatsoever in Tespect of the
+ Form ISR-1 is available on the website of the Company at hitos/l [ | o, FCS 9897) of Mis. Parikn Parekh & Associates, Company Secretaries, o act as the Scrutinizer, to | | Cerificate No. 121 (“Share’) of the | |aforesaid premises or any part
wvw.godreiindustries. com/uploads/Form ISF 78056a10f8.0df i i Sterling Co-operative Housing Society | | thereof, by way of sale, mortgage,
SHAREHOLDERS + Shareholders who hold shares in mode can update || | The Sorut the AGM, Ltd. Together with Flat no.B-14 | |gift, lease, lien, inheritance,

HOLDING SHARES IN thef i adiesses wi ther Depastory Partiopants) (DPs) | | 7ot b { 2400 sq.ft i i
ISEDMODE | by following the procedure prescrioed by the DPs. g in favour or agains, i any, o the Chairman or a person authorsed by him n wriing,who | | (CarPet area) situate on the seventh | |attachment or otherwise, is/are

floor (‘Flat’) of the building known as

Sharenalders can aftend and partcpate in the AGM through VC/OAVM facity their atendance

shallbe counted for the purpose of determining the quorum under Secton 103 of the Companies Act,
2013, Remote E-voting fncaiy s being provided to Shareholders o cast thei votes prior t the AGM or
during the AGM. Detaled procedure for e-voting and jining virtual AGH viould form partof the Notice.
Shareholders who have not registered their il d wil have an opportuity to cast vote remotely on
1 resltons sl oth e Noo o e AGH Brough ot sotng o g st
during the AG. The manner of voting remotely for shareholders holding shares in

“Sterling Two car
parking spaces bearing nos. 20 and
103, ively called as the “Car

the Compt

the olloving procedure.

1. The members holding shares in physical form may get their Email addresses registered vilh
Campanys RTA by provking Fom 1K1l and e by e Nenber ot i he

fuiing e el delas s por Sl M Coeuor Mo, MOS8 (4)2026-MIRSD-

physical mode will be provided in the Notice of AGM to the shareholders.

2 The members holding shares in demal form may get their email address registered vith their

Kindly note that pursuant to SEBI Master Circuiar no. HO| MIRSD-PO

dated February 6, 2026, it has been made mandatory for Shareholders holding shares of the
Company in physical form, to fumish PAN, KYC and their nomination detais to the Company / RTA.
The Shareholders may alo refer to Inveslor Informaton Secton on the Campany's website at

https: dates for further details.
By order of the Board of Directors
For Godrej Industries Limited
Anupama Kamble
Company Secretary & Compliance Officer
(FCS 12730)

Date: July 3, 2026
Place: Mumbai

However, o rceiving sof copy of el Repart o th fnancial year 2025-26 and Noie of e AGN,
such members may send an email to investors@summitsecurities.net along with their details such as

DPID/ClientID,

In case of any queries relating to e-vofing, with respect to remote e-voting or e-vofing at ine AGM the
members may contact NSDL on evoling@nsclcom or call on 022 - 4886 7000 or contact M. Pallavi
Mhae, Deputy Vice President, NSDL or Ms, Veena Suvama, Assistant Vice President, NSDL at
‘evoling@nsdlcom refer to the Frequently Asked Questions (FAQS) section / e-voting user manual for

For Summit Securities lelted

Place: Mumbai
Date: July 02, 2026

Jiya Gangwanl
Company Secretary and Compiiance Officer

Parking Spaces”), both situate in the
basementofthe said Bulldlng sl(ua(e on
plotofland

hereby required to make the same
known in writing, along with
documentary proof, to the
undersigned at the address given
below, within 15 (Fifteen) days from
the date of publica&ion of this notice.
If no such claim is received within

8867.49 Sq.mtrs. or thereabouts, situate

at 38, Dr. Gopalrao Deshmukh, Mumbai

400 026 and bearing new Survey

Nos.8/7119, 7120 & 7121 and cadastral

survey nos.707, 708 & 709 of the Malabar

and Cumbala Hill Division of Mumbai

Cityand Mumbai Suburban, D'ward.

Dated this 3rd day of July, 2026.

APURVA AGARWAL

PARTNER

UNIVERSAL LEGAL

161/ 162 AWING, MITTAL COURT

NARIMAN POINT MUMBAI 400 021

the period, the No

Objection Certificate will be issued

without any further reference and

the claims, if any, shall be deemed
tohave been waived.

Mr. Kumar Nichani

Advocate for the Purchasers

Address: G-1, Renuka CHS Ltd.,

269-D, Linking Road,

Bandra West, Mumbai 400 050.

Contact No.: 9867848382

Email:

adv.kumarnichani@gmail.com /

kumarnichani06@gmail.com

Date: 03/07/2026
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INVITATION FOR EXPRESSION OF INTEREST FOR
SIMARA FOODS PRIVATE LIMITED
OPERATING IN MANUFACTURING OF FOOD PRODUCTS, GRAIN MILL PRODUCTS
AND MILLING OF DAL (PULSES) AND DEALING IN IMPORT OF AGRICULTURAL
COMMODITIES IN THE STATE OF MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

. | Mumbai, Friday, July 3, 2026

PUBLIC NOTICE

Notice is hereby given that the
original Sale Deed Agreement and
Share Certificates in respect of
Residential Flat No. 30(701B), or
the 7th Floor, in the building known
as 'Landmark Building' situated at,
Devidayal Cross Road, Mulund

PUBLIC NOTICE
This is to bring to the knowledge of the
general public at large that Mr. Abdul
Rehman Mohammed Agwan was the
member/owner of Flat No.204 (later
numbered as B/9 by the Society) in Malad
Sadhna CHS Ltd, 97, Amarshi Road, Malad
West, Mumbai-400064 and registered
holder of 5 Shares of Rupees 50/- each
bearing distinctive Nos. from 00116 to
00120 under Share Certificate No. 24. The
original registered Deed of Declaration
dated 20/03/1997 along with Articles of
Agreement dated 16/08/1975 between
Messrs Deora Construction Corporation
(Vendors) AND Abdul Rehman Mohammed
Agwan (Purchaser) is lost, misplaced
and/or not traceable despite due diligence.
It is hereby requested that if any person
andlor any institution have found the said
Deed of Declaration dated 20/03/1997 and
Articles of Agreement dated 16/08/1975 or
is in possession of same or have any dalm

PUBLIC NOTICE
Share Certificate No. 90 (Distinctive Nos. 446-
450) of B-Adarsh Nagar Co-Orpeotive Housing Society
Ltd., relating to Flat No. 14/218, Worli Colony, Mumbai
400030, in the name of Ms.Vidyagauri Vishwanath
Samant, is lost/misplaced.
Any claim to the same be made in writing to the
Society within 15 days, failing which duplicate share
certificate will be issued.
Sd/-
Ms.Vidyagauri Vishwanath Samant

AOR

IIRETS
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PUBLIC NOTICE

Notice is hereby given to the general public|
that Late Smt. Barphidevi Rawat @ Barphi N.|
Rawat, residing at Flat No D/403, Shree Ram|
Sahara D &E Co.op HSG. Society Limited,
expired on 16/10/2025.
During her lifetime, the deceased had right,
title and interest as a joint owner/co-owner in|
respect of the below mentioned scheduled|
property:
Flat No D/403, Shree Ram Sahara D &E|
Co.op HSG. Society Limited.
On behalf of the dlients, Mr. Nathesingh|
Shankarsingh Rawat husband of deceased,
Mr, Jasbirsingh N. Rawat, Mrs. Jashodal
Laxmansingh Rawat son and daughter off
deceased, the undersigned advocate hereby|
invites claims or objections from other heir/s or|
claimant/s or objector/s for the transfer of the|
shares and interest of the deceased member|
in the said flat within a period of 15 days from|
the publication of this notice, with copies of|
proofs to support the claimiobjection. If no

orright over ab

ki e are received within the| | OPERATIVE SOCIETY LIMITED.

o = ) m Any person or faim or
then the same be retumed and/or handed P 4,674 Frosio § oraRer deraxr 41 || [liberty to deal with the. shares and interest of| inteyrZS( against or to the Said Pru;:rlé)"‘ or
over to me or my client; and any objections 1. @ @ W w® g v and (age v the deceased member in the manner they| any part thereof by way of Sale

for the same be raised at the address given
below within 14 days from publishing of this

wfed) af 200627

WRTET ATdr
31T
# maeute yf

www.navshakti.co.in

PUBLIC NOTICE

NOTICE is hereby given to the Public that
my clients M/S. REGENCY INFRA BUILD
LLP has agreed to develop the property
more particularly described in the
Schedule hereunder written belonging to
CHAWLA COMPLEX PREMISES CO-

deemfit.

notice and in absence of the same, no claim
shall be entertained in future and necessary
transactions willbe done.

For Simara Foods Private Limited

Navin Khandelwal

Resolution Professional

In the matter of Simara Foods Private Limited

Reg. no. IBBI/IPA-00/IP-P00703/2017-18/11301
AFAvalid til 31.12.2026

Process Specific Email ID: cirp.simarafoods@gmail.com
egistered Email ID: navink25@yahoo.com

of Resolution Professional registered with IBBI:

206, Navnest Praza, Ot palas, Indore, Madhya Pradesh, 452018

S.NO. RELEVANT PARTICULARS (WdesﬁD:)AuTnbar:- 400 080 regls(ered
1. [ Name of the Corporate Debtor SIMARA FOODS PRIVATE LIMITED -
along with PAN & CIN/ LLP No. CIN: US1101MH1993PTCO73090 g??ﬁedsaﬁebd F?esg/?;rzaorog, 7{s'§'§a°n'2§§
PAN: Kurla No. 2, executed between
2| Address of the Registered Office Office No.7, Floor 4th, Piot 237243, Barar | [ | Mrs. Neha Prakash Keswani, Mr.
House, Abdul Rehman Street, Sutar Chawl, Prakash Naraindas Keswani and
Mandvi, Mumbai City, Mumbai, Mrs. Pratima Atul Thakkar, Mr. Atul
India, 400003 Pramiji Thakkar, has been lost /
[ 73 URL of website NA misplaced.
2. Details of the place where the Details regarding the same can be obtained Any person(s) having any claim,
majority of fixed assets are located | from the Resolution Professional through right, title, interest, morigage, or
email at objection in respect of the said
5. [ Installed capacity of main products/ | Details regarding the same can be obtained | | | property or documents is requested
services from the Resolution Professional lhmugh to make the same known in writing
email at to the undersigned at the address
6. [ Quantity and value of main products/ | INR 14.56 Crores (App.) as per me Audlted (1) deys fr ome'h o :{g'gpp;‘b’lfc’;zgﬂ
services sold in the last financial year | Financial Statements for the FY 2024-25 of fhis notice, failing which the title
7 Number of employees/workmen Details regarding the same can be obtained wul be deemed clear and certied
from the Resolution ional through will be applled
email at i for without any eforence to_auch
8. [ Further detalls Including last Further Getalls Including [ast avallable claims.
available financial statements Financial Statements (with schedules) of Date: 03/07/2026
(with schedules) of two years, lists | two years, lists of creditors can be obtained || | Place: Mumbai
of creditors are available at URL: | from the Resolution Professional through Name of Owner:
email at cirp.simarafoods@gmail.com Mrs. Pratima Atul Thakkar,
List of Creditors is available at Mr. Atul Pramji Thakkar
hitps//ibbi gov.n/cleims/claim process/ Contact Addross: 1t Floor,
U51101MH1993PTC073090 APT Plaza, J. D. Roa
9, | Eligibility for resolution applicants Eligibility criteria for Resolution Applicants. Mulund (W). Mumbal- 400 080
under section 25(2)(h) of the Code | can be obtained from the Resolution Phone: 9820443475
is available at URL : Professional through ermail at
irp. m PUBLIC NOTICE
10. st dae o receipl of expression | 18.07.2026 | am structed 1o stats thal my clents vz,
of interest i i i
11| Date of issue of the provisional list | 28.07.2026 ::::‘eg':lsﬁ:;f:;;sﬁ'ﬁcf g{ ‘U"ﬁlrcs: lr?o %"',“
of prospective resolution applicants ndioo 247V, PRoad.
2. Last date of submission of 02.08.2026 Pt Samai, Mumbai — 400 004, are,
objections to the provisional list inter alia, the owners of the Property more
13| Date of issue of the final list of 12082026 particularly described in the Schedule
prospective resolution applicants hereunder written. My clients have
.| Date of issue of information 17082026 approached me with an Instruction to
memorandum, evaluation matrix, investigate its title in respect of the Property
and request for r‘ew\m’on ‘D|3"5 to andissue titie reportin respect thereof.
Prospective [esolution abbicants ANY PERSONS having any cleim againstor in
5. Last date for subrmission of 16062026 respect of the Sharges ’ Onsemfmy and
rosolution plans. incidentally, the Flat or any part thereof, by
16, Process emall 1d to submit cirp.simarafoods@gmail.com way of saie, exchange, morigage (squitible
Expression of Interest or otherwise), gift, trust, inheritance,
7. Details of the corporate debior's Regstered as Small Enterprise i e S@e | | | maintenance, beques, possession, Iease,
registration status as MSME. of Maharashtra vide Udyam Registration | g1 ‘leace. assignment, licence, charge,
Number: UDYAMM#-19-0174404 pledge, guarantee, lien, easement, injunction,

family arrangement, partnership, loans,
advances, right of prescription or pre-
emption, Iitigation, decree or order of any
Courtof Law or under any agreement or other
disposition or otherwise, howsoever, are
hereby requested to notify the same in writing
to me at my address mentioned hereinbelow,
with supporting documentary evidence
wlmm 15 (fifteen) days from the date of

hereof, failing which, the
transaction of sale and purchase will be

Nav Jeevan Co-op. Bank Ltd.]
T A -2, 5 T, ) 2 g1 0T 95 (g
Bhawani Saw Mill Compound, Ulhasnagar-421003

PUBLIC NOTICE FOR AUCTION FOR SALE OF IMMOVABLE PROPERTY

Whereas, the Authorized Officer of Nav Jeevan Co-op. Bank Ltd., Ulhasnagar- 3
under Securitisation & Reconstruction of Financial Assets and

completed without any reference or regard to
the claim or claims, if any, of such person or
persons, which shall be deemed to have been
waived and/or abandoned.

:THE SCHEDULE ABOVE REFERRED T0:
ALL THAT piece and parcel of Land or ground
formerly or pension and tax tenure tenement
or dwelling house or structure and known as
Ambika Bhuvan with land admeasuring about
598.67 sq. meters or thereabouts, in the City

Security Interest Act, 2002 (SARFAESI Act) and in exercise of powers conferred
under Section 13(12) of the Security Interest (Enforcement) Rules, 2002 issued
Demand Notice dated 30/07/2024 u/s. 13(2) of SARFAESI Act calling upon below
mentioned Borrower/Mortgagor/Guarantors to repay the amount of Rs. 89,15,343.66
(Rupees Eighty Nine Lakh Fifteen Thousand Three Hundred Forty Three &
Paise Sixty Six Only) as on 30/06/2024, being the amount due together with further
interest thereon at the contractual rate plus all costs, charges and expenses etc. fill
the date of payment within 60 days from the date of said Notice and the borrower/
mortgagor have failed to repay the above said amount within the specified period,
the Authorized Officer has taken over Physical Possession of the following Property
on 10.03.2026 in exercise of powers conferred under section 13(4) of SARFAESI
Act read with Rules 8 & 9 of Security Interest (Enforcement) Rules, 2002 through
Naib Tahasildar, Ulhasanagar, thereby publishing “Possession Notice™ later on,
which is now to be sold by way of Public Auction.

Notice is hereby given to lhe Public in general and in pamcular to the Borrower/

andIsland in

District of Bombay City and Bombay
Suburban, and are assessed by the Collector
of Land Revenue under Collectors’ Old Nos.
312, 512, 318 and New No. 13835, Old
Survey Nos. 442-446 and New Survey No.
4/3394 and bearing C. S. No. 356 of Tardeo
Division, and Assessed by the Municipal
Corporation of Greater Mumbai under D Ward
Nos. 3808 (11) and Street No. 655H,
situated, being and lying at Wadia Street,
Tardeo, Mumbai—400 034

Onortowards the South :

By C. S. No. 353 (Bus Depot)

Onortowards the North

By Wadia Street

Mortgagor and that the below mentioned

charged to the Secured Creditors, the Physical Possession ci wh\ch has been
taken by the Authorized Officer of Nav Jeevan Co-op. Bank Ltd., Ulhasnagar-3
(Secured Creditor), will be sold strictly on “AS IS WHERE IS, AS IS WHAT IS and
WHATEVER THERE IS” basis, with the following details:

- Reserve
Description of the Property Price EMD
ALL THAT PIECE & PARCLE OF Plot of Land No. 119 Rs. Rs.
(part) of Sheet No. 24, bearing CTS No. 30333 (Part| 1,47,00,000/- {14,70,000/-

of old CTS Nos. 11543, 11547 & 11549), shown in
Survey sheet No. 39 & 24, assessed under Property|
No. 26B0004647600, (Sr. No. 26/1457) of Ward No.
26, situated Near Barack No. 727, Room No. 1, Opp.
Shiv Ganga Park, Ulhasnagar 3, area adm. 265 Sq.
yards in the name of Mr. Dharampal Deepchand
Vanjani & Mr. Vinod Deepchand Vanjani.

Onor

ByC.$.No.357

0On or towards West

By C. S. No. 355

Dated this 03rd day of July, 2026

(Hiren G. Shah)

Advocate

Flat No. 1302, 13th Floor, M 19 CHS Ltd.,
r. B. A. Road, Matunga East, Mumbai - 19

Email: shah.hiren.g@gmail.com

Mumbai 3° July, 2026 s 3. | @ ity @1 sty 18 (370RE) AR
Dharod & Associates. [ | 4. | WW BRI s 2026 1200 a1 Rt 9
Advocate, High Court.
509, Vaishali Shopping Centre, Next to 5 TRE N ﬁﬂﬂ SR 03.07.2026 10:30 a1 YaTET
Natraj Market, S.V. Road, Malad (West), € R ed s -
Mumbai - 400064, 6 PRl 3 e aiel a1 | arluicrs sfddn ol oo, v R
(M): 9930033073 ; 8369474539. RLACRS T, wer wve, fifRkeE |
T | g Ho o 06532 — 227054
PUBLIC NOTICE
NOTICE IS HEREBY GIVEN to e pubiicat | | g iﬁ“ “;“E G P
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4 y yin
possession of and entitled to hold a Flat
bearing No. 404, admeasuring 475 sq.ft.
(Carpet Area), on 4" Floor, in the building
known as “Dolsi Apartment” of the society
known as Dolsi Co-operative Housing
Society Limited, lying and being situated at
Navghar Road, Uttan Church Road,
Bhayandar (west), Thane - 401 106
(hereinafter referred to as “said Flat'), and
holding 5 Shares of Rs. 50 aggregating to
Rupees 500/- under Share Certificate No. 24
and Members Registration No. 21 bearing
Shares No. 101 to 105 (both inclusive) in
respect of said Flat, (hereinafter referred to
as“said Shares”)

i.. The Original Agreement dated 26" day of
February, 1996 executed between Mr. Irfan
Nasir Khan (therein referred to as “the
Vendor’) and Mr. Baldev Lakhmichand
Boolani (therein referred to as “the
Purchaser’) in respect of said Flat is missing
andnottraceable,

ii. The Original Share Cerificate bearing 5
Shares of Rs. 50 aggregating to Rupees
500/- under Share Certificate No. 24 and
Members Registration No. 21 bearing
Shares No. 101 to 105 (both inclusive) in
respect of said Flat is missing and not
traceable.

Any person having any claim, right, ile and
interest in respect of the said Flat along with
the said Shares by way of sale, exchange,
mortgage, gift, trust, charge, maintenance,
inheritance, possession, lease, lien or
otherwise of whatsoever nature is hereby

JfaRad wFe & forg deuEe w® W —
http://jharkhandtenders.gov.in o/~
FriaTa® aftRiar,
o1 fwfor fawmr, ver gavsd, fiREE |
PR 383743 (Road) 26-27 (D)

Place:
Date: 03-07-2026 Sd-|
Amit K. Pandey
Advocate High Court|
L 001 Mansarovar Soceity
leditya Nagar, Opp. Seven
Square School Deepak Hospital Road

Mira Road East 401107

Mobile No: 9172003269

Agreement, MOU, Development
Agreement, mortgage, trust, lien, gift,
charge, possession, inheritance, lease,
tenancy, Licence maintenance, easement,
or otherwise are hereby required to inform
the undersigned in writing at Office No. 3,
1st Floor, Supriya Heights, P K. Road,
Mulund (West) Mumbai 400080 within 14,
days from the date of publication hereof

FORM NO.14

(See Regulation 33(2))

Through regd. AD/ Sepeed Post, Affixation, Dasti

IN THE DEBTS RECOVERY TRIBUNAL NO.2

MTNL Bhavan, 3" Floor Strand Road, Appollo Bandar Colaba Market,
Colaba, Mumbai-400 005.
DEMAND NOTICE
NOTICE UNDER SECTION 25 TO 28 OF THE RECOVERY OF
DEBTS & BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961

EXH. 4
Next Date: 16-7-26
RECOVERY PROCEEDING NO. 98 OF 2026
IN
ORIGINAL APPLICATION NO 26 of 2022
BANK OF BARODA ... Certificate Holder
Versus

Mr, Santosh Kumar Chourasia & Ors ... Cert

ate Debtor

To,

CD-1. MR.SANTOSH KUMAR CHOURASIA
Flat No, B-401, 4" Floor, Wing B, Vaibhav Laxmi CHS Ltd.
Manvel Pada Road, Virar (E) Dist- Thane -401 305

CD-2. MRS. RITASANTOSH CHOURASIA
Flat No. 204, Second Floor, C-63, Shraddha CHSL, Sector-5,
Shanti Nagar, Dist- Thane, Maharashtra- 401107

CD-3. AARCH ENTERPRISES
Through i

q 9
to the undersigned at the within mentioned
address and email id, along with documents
in support thereof, within 14(fourteen) days
from the date of publication hereof, with
notarized documentary evidence on which
they are basing and asserting their rights with
respect to the Premises or any part thereof,
failing which, such claim, demand, right, itle,
interest, dispute, demand or objection, ifany,
shallbe deemed to have been waived and/ or
abandoned toallintents and purposes.
Mumbai, dated the 3° day of July 2026
NILESH JOSHI
Advocate, High Court,
1 &2, Riddhi Siddhi

igh Prop!

MR.SANTOSH KUMAR CHOURASIA

B-81, Shanti Shopping Centre Mira Road, Thane, 401107
This is to notify that a sum of Rs.22,69,473 /- (Rupees Twenty Two Lakhs
Sixty Nine Thousand Four Hundred Seventy Three Only) has become due
from you as per Recovery Certificate No. 98 of 2026 drawn up in O.A. 26 of
2022 by the Hon'ble Presiding Officer Debts Recovery Tribunal -II, Mumbai.
The applicantis entitled to recover a sum of Rs, Rs. 22,69,473 - (Rupees Twenty
Two Lakhs Sixty Nine Thousand Four Hundred Seventy Three Only) with
further Simple interest and @ 12 % per annum w.e.f 26-12-2019 till the recovery
fromthe C.D Nos. 1o 3jointly and severally.
You are hereby directed to pay the above sum within 15 days of the receipt of
lhe notice, failing which the recovery shall be made in accordance with the

ry of Debts 1993 and

Inaddltlun(u'h foresaid sum, you will als i pay;
a.Suchinterestasis px peri ing i i thi
notice of th

Opp. Gurukul School, Behind Punjab
National Bank, Tilak Road,
Ghatkopar (East), Mumbai - 400 077,
Mob No.: 98210 33137;

b. All costs, charges and expenses incurred in respect of the service of this

Notice and other process that may be taken for recovering the amount due.
You are hereby ordered to appear before the undersigned on 16.07.26 at
2, 30 P.M. DRT-lI, Mumbai, for further proceedings.

email id

Borrower : M/s. Rose Wines Partners, 1) Mrs. Ravina Dharampal Vanjani 2) Mr.
Dharampal D. Vanjani.

Guarantors : 1) Mr. Vinod D. Vanjani 2) Mr. Kailash Uttamchand Panjwani 3)
Mr. Vinod P. Jagiasi.

DATE & TIME OF | DATE & TIME
INSPECTION | OF AUCTION PLACE OF AUCTION
20.07.2026 05.08.2026  |Nav Jeevan Co-operative Bank Ltd., 2nd.
11.00 a.m. to 2.00 11.00a.m.  |Floor, Bhawani Saw Mill Compound,
p.m. onwards  |Furniture Bazar, Ulhasnagar-421003
TERMS & CONDITIONS :-

. The Bid form and the terms & conditions of sale of the property can be obtained
from the place of auction on any working day between 11.00 a.m. o 4.00 p.m.

. The intending purchaser can contact the undersigned for personal inspection of
the property.

. Compliance of KYC formalities as a condition precedent to participate in the
Auction process.

. The duly filled in bid form in sealed envelope along with the Earnest Money
Deposit (EMD) by way of Pay Order/Demand Draft drawn in favour of Nav Jeevan
Co-op. Bank Ltd. should reach on Bank's address as mentioned hereinabove on
or before 04/08/2026 before 4.00 p.m.

. The bid price to be submitted shall be equal to and/or above the Reserve Price
and during the bidding process, the bidders who have submitted bids shall
improve their further offers in multiple of Rs. 50,000/-.

N~
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Tel.: 022- 2518 80
Website: www.godrefindustries.c

Godrej Industries Limited
CIN: L24241MH1988PLC097781
Registered Office: Godre] One, Pirojshanagar, Eastern Express Highway,
Viknvol (East), Murmbai -

400 079, Maharashtra
: 022- 2518 8066
Email id: investor@qodrejinds.com

| PUBLIC NOTICE |

failing which suun claim, if any, shall be

g
AURALIS THE TWINS CO-OPERATIVE|
HOUSING SOCIETY LTD., a Co-operative,
Housing Society reglstered under the|
provisions of the Maharashtra Co-operative|
Societies Act, 1960 bearing Registration No.|
TNA/(TNA)/HSG/(TC)/. 33416/1486 dated
12/08/2021, having its registered address at|
136-B, Hajuri Village Road, Opp. LIC
Building, Naupada, Thane (West) -- 400604
("the Society’) is n th

waived.
THE SCHEDULE ABOVE REFERRED T0:
All that piece and parcel of leasehold land
bearing Plot No.38, situated at Sector-15,
CBD Belapur, Navi Mumbai-400614 and
comprising of 144 Nos. individual units,
total area admeasuring 4000 square
meters known as “CHAWLA COMPLEX
PREMISES ' in the registration district and

and executing a Deed of Conveyance from
/s. Deep Homes & Constructions LLP,
having LLPIN AAA-8517, in respect of the|
land and building more particularly|
described hereinbelow.
The proposed Conveyance pertains to the|
property situated at Vilage Naupada, Talukal
and District Thane, bearing Final Plot No.,
136B/1A admeasuring 5675.83 Sq. Mtrs. and|
Final Plot No. 136B/1C admeasuring 322.63
Sq. Mtrs., Town Planning Scheme No.1,
together with the: buildings known as "Auralis|
The Twins", comprising Building No. 1 and
Building No. 2 and all rights, easements,
common areas, amenities and
appurtenances thereto.
Any person(s), Bank(s), Financial Institution(s),
i C

Firm(s), Society(ies) or any other person(s)
having any right, fitle, interest, claim, demand,
charge, morigage, lien, lease, tenancy, licence,
easement, trust, inheritance, gift, attachment,
acquisition, reservation, development right,
agreement, litigation, injunction, objection or|
any other encumbrance of whatsoever|
nature in respect of the aforesaid property or|
any part thereof are hereby called upon to|
make the same known in writing to the

together with

evidence in support thereof, within 15
(FourteenFifteen) days from the date of|
publication of this Notice.
No claim or objection received thereafter shall
be entertained or considered, and the Society|
shall proceed with the execution and
registration of the Conveyance without|
any further notice or reference to such person,
at his/herfits sole risk as to costs and
consequences.
The objections/claims, if any, shall be|
addressed to:
Adv. Vishal B. Nimbalkar|

Office: 103, A4 Building, Saket Complex,
Majiwada, Thane (W) - 400601.

Email: advvishalrajenimbalkar@gmail.com

Mobile: 9222901010

We are investigating on behalf of our
client, the title of Mrs. Ruchi Jain alias
Mrs. Ruchi Jain Hanasoge an adult,
Indianinhabitant, having her address at
B-19, Sterling Apartments, 38, Peddar
Road, Cumballa Hill, Mumbai 400 026,
herownershiprights, title and interest in
the Scheduled Property in respect of

com y of this is 18" day of June 2026
Sd/-
(Shri Chetan J.
ecovery Officer
Debt Recovery Tribunal-ll, Mumbai

upant
ALL PERSONS including an individual,
a Hindu undivided family, a company,
banks, financial institution/s, non-

SUMMIT SECURITIES LIMITED
Corporate Identification Number: L65921MH1997PLC194571

banking financial institution/s, a firm, an
association of persons or a body of

PUBLIC NOTICE

sub-district of Thane,
On or towards the North : by Plot No. 37
On or towards the South ; by Parking;

On or towards the East : by Plot No. 51;
On or towards the West : by 30.00 mtrs.
wide road.

Dated this 03rd day of July 2026.

Sd/-
VIVEK D. RAVANI
Advocate, High Court
Office No. 3, 1st Floor, Supriya
Heights, PK. Road, Mulund West,
Mumbai 400 080.

MRS. MADHU SHARDA SHARMA & MS.
AABHA M. SSHARMA the joint members
of the Woodland Avenue Co-operative
Housing Society Ltd., Opp. Vijay Nagar,
Marol Maroshi Road, Marol, Andheri (E),
Mumbai 400 059 and holding Flat No. A-
104 on First Floor of Wing A of the society
have declared that the original Share
Certificate No: 04 issued by the Society is
misplaced / lost and not traceable and
they have requested to the society to
issue them a Duplicate Share Certificate
inlieu of Original Share Certificate.

The Society hereby invites claims or
objections from the heir or heirs or other
claimant or claimants, objector or
objectors for issue of duplicate share
certificate in lieu of Original Share
Certificate No: 04 which is misplaced
within a period of 14 days from the
publication of this notice, with copies of
such documents and other proofs in
support of his/ her claims / objections for
issue of duplicate share certificate to
him.

If no claims / objections are received
within the period prescribed above, the
saciety shall be free to issue Duplicate
Share Certificate in lieu of original Share
Certificate No: 04 in such manner as is
provided under the bye-laws of the
society. The claims / objections, if any,
received by the Society against issue of
Duplicate Share Certificate shall be dealt
with in the manner provided under the
bye-laws of the society.

sd/-

Hon. Secretary

Woodland Avenue Co-operative

Housing Society Ltd.,

Opp. Vijay Nagar, Marol Maroshi Road,

Marol, Andheri (E), Mumbai 400059
Date: 03/07/2026

Place: Mumbai

Regd. Office: 213, Bezzola Complex, B Wing, 71, Sion-Tr Road, Chembur, Mumb:
el Nos. +91-22-46098668 69
investors@summitsecurities.net compliance@summitsecurities.net
NOTICE OF THE TWENTY-NINTH ANNUAL GENERAL MEETING
AND EVOTING INFORMATION

Websie

NOTICE TO SHAREHOLDERS

INFORMATION REGARDING THE 38™ (THIRTY EIGHTH) ANNUAL GENERAL MEETING
OF GODREJ INDUSTRIES LIMITED TO BE HELD THROUGH VIDEO CONFERENCING /
OTHERAUDIO-VISUAL MEANS

The Shareholders of Godrej Industres Linited ('the Company’) are informed that the forthcoring
3g" (Thirty Eighth) Annual General Meating ("AGM") of the Company wil be held on Thursday,
August 13, 2026 at 3:00 p.m. (IST) through Video Conferencing ('VC") / Other Audio Visual Means
(*OAVA’), in compliance with the appicatle provisions of the Companies Act, 2013 (the Act’), the
Rulesframed thereunder, the Securies and Exchange Board of Inda Listng Obligat

Securities Limited (* y, July 30,
Video Conferencing (VC') / Othemudlo-\/sual Means (' OAVM ‘) to transact the. husmesses assetoutin

(hmugh

In compliance with all the appi-caue provisons of the Companies Acl, 2013 and the Rules made

lenders and/or creditors having any
claim, right, title, share andfor interest in
respect of the said Premises or any part
or portion thereof whether by way of
sale, transfer, exchange, assignment,
gift, bequest, release, relinquishment,
lease, sub-lease, under-lease, tenancy,
sub-tenancy, leave and license, license,

PUBLIC NOTICE
Notice is hereby given that my
clients are investigating and
verifying the title of the Vendors in
respect of ALL THOSE Commercial
Premises bearing Nos. G-1, G-2
and G-3 situated on the Ground
Floor together with the Basement,
admeasurlng in the aggregate
2,354.52 square

thereunder, read with General Circular No. 1412020 dated Apri 08, 2020, No. 1712020 dated Apil 13, | covenant. - mortgage  (equitable o
2020, o, 202020 aed My 05, 202 and subsquent il suod n i rgar, kst b | i TR gage ql edge len
Genera Cicular No. 032025 dated September 22,2025 nd al the cther d \ enct pledge, lien,

inistry of \ffai charge, frust, mortgage,
(hereinafter irculars), th for the financial i , confract,
year A on iy 0,20 “of understanding,

Requitements) Reguiations, 2015 (*SEBI Listing Regulations’) (including any modification(s),
re-enactment(s) and amendment(s) theraof for time being in force), read with latest General Citcular
No. 032025 datd Seplniber 22, 2025, (MCA Cirular) and heproviions f Scrtarl Stndarc
f Company Indiz, vithout physi

of the Shareholders at a common vente, to ransact the businesses, as set out n e Notice of the AGM
which willbe e-maled separatel to the Shareholders in due caurse.

The AGM wil be conducted i the manner as specified in the aforementioned Circular and the applcable:
provisons of the Act & the SEBI Listing Regulations.

('DP")/ Company/ i
Pivate Liited (Formerly known as Link Infme Incia Private Limtec), e Company's Regitar and

easement, right of way, occupation,
possession, care taker, family

e Transer Ages (RTA). Pursuant o Reguaion 38110 of e SEBI Usting Olgatons and
2015 (the ", the letter

Plvpionh path where the Annual Repot for the: e year 2025-26 incuding the Notice ofthe AGM

an be accessed, i being sent to those members of the Company who have ot registered their Email

addresswith the Company/RTA/DP’s,

The Annual Report of the Company for th financial year 2025-26 along with Notie of the AGM and E-

settlement, litigation i.e.
any suit, dispute, pemlon appeal orany
other like

feet carpet area, in the building
known as “CASA ADRIANA”,
standing upon the land bearing
Survey No. 272, Hissa No. 2
(formed out of part of Plot No. 1),
Survey No. 273, Hissa No. 1
(formed out of Plot Nos. 1, 2, 3 and
4) and C.T.S. No. B/989,

Decree or Order by any Court of Law, lis

t, onwebsiteof | | pendens, attachments, reservation or
BSEL imited | | any liability or i
al W and also on the website of National Securities Depository Limited (NSDL) at

In accordance wllh the aforementioned Circular, the Notice of lhe 38", AGM together
ith

of Section 102 of the Act alg lidated

>

. The intending bidders is advised to make their own it enquiries
regarding statutory liabilities, arrears of property tax, any other claim, Electricity
dues, Govt. taxes, levies/dues and/or any other liabilities accrued against the
property. Such liabilities shall be borne by the successful bidder. The present
accrued liabilties, if any on the property is not known to the Bank.

. The successful bidder has to deposit 25% of the bid amount (including EMD)
immediately on the same day or not later than next working day before 4.00
p.m. Further, balance 75% of the bid amount shall be deposited within next 15
days from the date of auction or such extended period which shall be at the sole
discretion of Authorized Officer and within the provisions of SARFAESI Act, 2002
and the Security Interest Rules, 2002.

. In case the successful bidder fails to pay 25% of the total bid amount as specified
in Sr. No.7, then the EMD deposited by the successful bidder will be forfeited
and the Auction shall stand as cancelled. Further, if the successful bidder fails to
pay 75% of the total bid amount as specified in Sr. No.7, then the 25% amount
deposited by the successful bidder will be forfeited.

. On receipt of the entire sale consideration within the stipulated period, the
Authorized Officer shall issue the Sale Certificate, the sale shall be completed
thereafter, and the Bank shall not entertain any claim.

10. All expenses related to the stamp duty, registration charges, transfer charges,
taxes, maintenance charges and other charges in respect of the property shall
be borne by the Successful bidder/purchaser.

. The EMD amount, to the unsuccessful bidders shall be returned by the Bank on
next working day and without any interest.

. The successful bidder shall deduct and deposit 1% TDS and shall be deducted
from the sale price of the respective property and deposit the same with Income
Tax Department. Furthermore, only 99% of sale price is to be remitted to the
Bank. The Sale Certificate will be issued by the Bank in favour of the Successful
bidder, only upon the receipt of Form 16B, Form 26QB and the challan evidencing
the deposit of such TDS.

. The particulars of Secured Assets specified in the Schedule hereinabove have
been stated to the best of the information of Authorized Officer/Secured Creditor,
but the Authorized Of Creditor shall not be resp forany error,
misstatement or omission in this proclamation.

. The Authorized Officer reserves right to accept or reject any offer/bid or postpone/
cancel the auction without assigning any reason and also to modify the terms &
conditions of Sale without prior notice.

15. The intending bidders can contact to the undersigned, on Telephone/Cell

Number 9890681035.
STATUTORY NOTICE UNDER RULE 8(6) OF SARFAESI ACT, 2002

This notice also be considered as a 30 days notice to the above said Borrower/

Mortgagor/Guarantors of the said loan to pay the dues in full before the date of sale,

failing which the secured assets will be sold on the date of Auction.
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SD/-
PLACE : ULHASNAGAR (AUTHORIZED OFFICER)

L, DATE :03.07.2026 NAV JEEVAN CO-OPERATIVE BANK LTD. |

Financial Statements, Board's Report and the Statutory Aucitors' Report (collecively referred to as
*Annual Report’) thereon for the Financia Year ended March 31, 2026, vl be sent

nsdl.cor
Pursuant to the Seclmn 108 of the Companies Act, 2013 read with Rule 20 of the Companies
(Managemenl and Admiristration) Rules, 2014 and Regulation 44 of the Listing Regulations, the

to those Shareholders and Deberfure foders, whose e-mal address(es) are regitered with the
Company / Deposiory Partcipani(s) / Regstrar to an Issue and Share Transfer Agert.

The copy of the Notice along with the Annual Report will also be made available on the website of the
‘Company,viz., www. godrefindustries.com and on the websites of the Stock Exchanges where the Equity
Shares ofthe Company are listed, ., BSE Limted (subseindia.com) and Natonal Stock Exchange
of Inda Limited (s nseindia.com) and on the website of Central Depostory Services (Indi) Linied
(‘CDSL") (wuw evolinginia.com).

MANNER OF REGISTERING / UPDATING EMAIL ADDRESS FOR RECEIVING THE NOTICE OF
AAGM AND ANNUAL REPORT:

lty 1o cast their (Remote E-
through E-volir NSDL

or demand
of any nature whatsoever or otherwise
howsoever are hereby requested to
inform the same in writing along with
oopylles of the supporting documents

votng) as wel s Exvol
belransactedat 1eAGH.

the Company as on Thulsday, July 23 2026 ("Cut-( follale") Any person, Mmrse name s reculdsd in
the Register o Members

having their address
mentioned below within a period of 14
(fourteen) days from the date of the
publication of this notice. Failing which

on the Cut-Of l ither
i fihe Company

voting zm\s AGM

9
Memberof the Company after e
ut-Off Date, i

27,2026, at09.00 a.m. (IST) and end on
iod, 13064

the same shall not be entertained and
will be considered as if no such claim
andfor objection exists and that the

inthe 1008
square yards, situated at 15, John
Baptist Road, Bandra (West),
Mumbai - 400050, TOGETHER
WITH all easements, liberties,
privileges, advantages and
appurtenances whatsoever
belonging or in anywise
appertaining thereto or usually held,
occupied or enjoyed therewith,
TOGETHER WITH the exclusive
right to use and occupy Two (2) Car
Parking Spaces, and TOGETHER
WITH Five (5) fully paid-up Shares
of Casa Adriana Co-operative
Housing Society Limited bearing
Distinctive Nos. 66 to 70 (both

The login credenils for e-voling to the above-mentioned Shareholders shal be provided, subject to
receit of the requied documents and information from the Sharehalders.

shallcountersign the same.

29,2026, at 05,00 (IST). D thi . "

In fing with the MCA Circular and SEBI Circulars, Shareholders are advised to update their Email IDs, | | to casttheir NsoLatter0500 | | S2C shall be deemed to have been inclusive), represented by Share
who have not already registered the same, in order to receive electronic copies of the Annual Report/ | | p.m. (IST) on Wednesday, July 29, 2026. Certificate No. 14 dated 23rd
login credentials, in the manner mentioned below: The facilty for who SCHEDULE November, 2013 (herelnef(gr
SHAREROLDERS P m——— . 10/ Description of the Premises collectively referred to as the “said
ing shares in physical mode can update their . The Mombers, who S ' e Premises’). Any person/s,
HOLDING SHARES IN emal address by subriting a duy fled up Form ISR-1, to the | have cas thei vote by emole E-voling prior (o AGIM, may also allend the AG through VC 1 0AVM but | | The Said Premises being 5 (five) fully | |;nsitution/s, bank/s or bodylies
PHYSICAL MODE Company at investor@aodrejinds.com / Registrar to an Issue and shall not! be»ermlled 1‘0 cast their vote again at the AGM Th§ procedure and manner to attend AGM and | | paid up shares of Rs. 50/- each bea[ing having a ny' claim, right, title
Share Trans’er Agen! of the Company ie., Compulech Sharecap ; P ; ! Distinctive number 301 to 305 (both | |interest, charge or demand
Liited at helpdesk@corpulechsharocap.n T Buadof Diclors of o Capeny has appanied 2 . Pt omberta No. FCS 520 o | lusive) embodied under Share | [whatsoever in Tespect of the
+ Form ISR-1 is available on the website of the Company at hitos/l [ | o, FCS 9897) of Mis. Parikn Parekh & Associates, Company Secretaries, o act as the Scrutinizer, to | | Cerificate No. 121 (“Share’) of the | |aforesaid premises or any part
wvw.godreiindustries. com/uploads/Form ISF 78056a10f8.0df i i Sterling Co-operative Housing Society | | thereof, by way of sale, mortgage,
SHAREHOLDERS + Shareholders who hold shares in mode can update || | The Sorut the AGM, Ltd. Together with Flat no.B-14 | |gift, lease, lien, inheritance,

HOLDING SHARES IN thef i adiesses wi ther Depastory Partiopants) (DPs) | | 7ot b { 2400 sq.ft i i
ISEDMODE | by following the procedure prescrioed by the DPs. g in favour or agains, i any, o the Chairman or a person authorsed by him n wriing,who | | (CarPet area) situate on the seventh | |attachment or otherwise, is/are

floor (‘Flat’) of the building known as

Sharenalders can aftend and partcpate in the AGM through VC/OAVM facity their atendance

shallbe counted for the purpose of determining the quorum under Secton 103 of the Companies Act,
2013, Remote E-voting fncaiy s being provided to Shareholders o cast thei votes prior t the AGM or
during the AGM. Detaled procedure for e-voting and jining virtual AGH viould form partof the Notice.
Shareholders who have not registered their il d wil have an opportuity to cast vote remotely on
1 resltons sl oth e Noo o e AGH Brough ot sotng o g st
during the AG. The manner of voting remotely for shareholders holding shares in

“Sterling Two car
parking spaces bearing nos. 20 and
103, ively called as the “Car

the Compt

the olloving procedure.

1. The members holding shares in physical form may get their Email addresses registered vilh
Campanys RTA by provking Fom 1K1l and e by e Nenber ot i he

fuiing e el delas s por Sl M Coeuor Mo, MOS8 (4)2026-MIRSD-

physical mode will be provided in the Notice of AGM to the shareholders.

2 The members holding shares in demal form may get their email address registered vith their

Kindly note that pursuant to SEBI Master Circuiar no. HO| MIRSD-PO

dated February 6, 2026, it has been made mandatory for Shareholders holding shares of the
Company in physical form, to fumish PAN, KYC and their nomination detais to the Company / RTA.
The Shareholders may alo refer to Inveslor Informaton Secton on the Campany's website at

https: dates for further details.
By order of the Board of Directors
For Godrej Industries Limited
Anupama Kamble
Company Secretary & Compliance Officer
(FCS 12730)

Date: July 3, 2026
Place: Mumbai

However, o rceiving sof copy of el Repart o th fnancial year 2025-26 and Noie of e AGN,
such members may send an email to investors@summitsecurities.net along with their details such as

DPID/ClientID,

In case of any queries relating to e-vofing, with respect to remote e-voting or e-vofing at ine AGM the
members may contact NSDL on evoling@nsclcom or call on 022 - 4886 7000 or contact M. Pallavi
Mhae, Deputy Vice President, NSDL or Ms, Veena Suvama, Assistant Vice President, NSDL at
‘evoling@nsdlcom refer to the Frequently Asked Questions (FAQS) section / e-voting user manual for

For Summit Securities lelted

Place: Mumbai
Date: July 02, 2026

Jiya Gangwanl
Company Secretary and Compiiance Officer

Parking Spaces”), both situate in the
basementofthe said Bulldlng sl(ua(e on
plotofland

hereby required to make the same
known in writing, along with
documentary proof, to the
undersigned at the address given
below, within 15 (Fifteen) days from
the date of publica&ion of this notice.
If no such claim is received within

8867.49 Sq.mtrs. or thereabouts, situate

at 38, Dr. Gopalrao Deshmukh, Mumbai

400 026 and bearing new Survey

Nos.8/7119, 7120 & 7121 and cadastral

survey nos.707, 708 & 709 of the Malabar

and Cumbala Hill Division of Mumbai

Cityand Mumbai Suburban, D'ward.

Dated this 3rd day of July, 2026.

APURVA AGARWAL

PARTNER

UNIVERSAL LEGAL

161/ 162 AWING, MITTAL COURT

NARIMAN POINT MUMBAI 400 021

the period, the No

Objection Certificate will be issued

without any further reference and

the claims, if any, shall be deemed
tohave been waived.

Mr. Kumar Nichani

Advocate for the Purchasers

Address: G-1, Renuka CHS Ltd.,

269-D, Linking Road,

Bandra West, Mumbai 400 050.

Contact No.: 9867848382

Email:

adv.kumarnichani@gmail.com /

kumarnichani06@gmail.com

Date: 03/07/2026




